JAB e ¢+ Re. settingupofa
The House rcassembled after lunch at

thirty-three minutes past two of the clock,

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) in the CHAIR.

RESOLUTION REGARDING SETTING
UP OF A CENTRAL CO- ORDINATING
AGENTY FOR SPEEDY, EFFECTIVE
AND PURPOSEFUL IMPLEMENTA-
1HHION OF THE TWENTY POINT ECO-
NOMIC PROGRAMME OF THE PRIME
MINISTER.—contd.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) . Let us now resume the debaic
on the Resolution. Shii Viswanatha Menon,

SHRI

now we are discussing the twenty point pro-
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complaining about the happenings ull over
"India. In my own State. where his own
Eeomrude 1s the Chief Minister, the same
"thing is happening. There was a stiike on
« particular day in my State by the AITUC.
ihe Cheef Minister there 1s the comrade

“of Mr. Sardesai. In that there wcre‘.also
cworkers belonging to the  AITUC, the

ICITU und other trade union organisations
rand they were arrested  Sir, everywhere
“1epression has become the order of the day.
Not only that. We cannot even agitate these
things n the courts. We cannot say any-
tlang about these things. Sir. T wonid like
to quote an example.

VISHWANATHA MENON (Ke-'
1ala) @ Sir, after six months of emergency,

One MLA of the Keralu Assembly was
carrested and he was beaten up and he was

gramme. The Resolution has been brought | put in the jail. He moved a petition before
forward by my learned friend on the other |the honourable High Court of Kerals. The
side with bona fide intentions. The emer- |Kerala High Cowt said, “We cannot go
gency was declared and at the same time linto the matter of detention. But this kind
this twenty point programme was also 'cf maltreatment i very bad, if it has
- declared. But the framers of this twenty happened.” So, the Court ordered, or gave
point programme had no idea of implement- ; the directive to the Government to ccaduet
ing it. That 15 why, after six months, every “an inquiry. The judgment was not given on
speaker who spoke before me was complain- | the floor of the Court; it wad given in the

ing that nothing has been implemented.

SHR! KAMESHWAR SINGH, (Bihar) :
You did not hear the speeches properly.

SHR! VISWANATHA MENON : Ilf you
luok at the points mentioned in this pro-
gramme, you will see that almost all these
roints had been discussed even before in-
dependence by the Congress itself. For
instance, land legislation and excess lands
were all discussed. They were only slogans
for them.

Even now it is only a slogan for them.
Si1, at the time of the last general election,
all over India the slogan of garibi hatao
was given and it has beert kept as a slogan

for the last five years or so. Now, the slo-

I'chamber. Nobody appeared for the person
junder detention. When that judgment was
i delivered in the chamber. When we got a
icr.:py of that judgment. the censorship came
‘and we could not even publish that judg-
+ment of the Kerala High Court in our daily
‘journal. So., repression has  become the
torder of thd day. In the name of smashing
|the rightist forces. actually the attack is
~made by the Government on the working
‘class. T was paticntly hearing when the
INTUC leader, Shri Bhagawati, was speak-
(ing the other day here pleading for the
‘benus to be paid to the workers. Who is
i benefited by the previous ordinance, The
"Capitalists. Actually, they have not taken
any action against the big monopoly group.

: Have they taken any action against the big
brought. Sir, my humble submission 1s that -monopoly group? Have they taken any
the only programme that is being imple-lnction aguinst the multi-national corpora-
mented in this country is the programme of | tions 7 No: they have not taken any action
repression. Even in today's papers you can|against these people. But they have token
see that the article relating to the funda- fnction against the working class and they
mental rights of the citizens has been sus- have taken action against the people who
pended. This is what is happening now. .are agitating for democratic rights. Nobody
When Shri Sardesai was speaking, he was is there to question this. . .

»

gan of this 20-point programme has been

-
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THE VICE-CHAIRMAN (SHRI V. B.:She said that they stand for mixed econo-
RAJU) : Mr. Menen, 1 think this point imy. Do you mean that mixed economy is
has already been mentioned during the |ihe solution fur a poor nation like India—
debate on the President’s Address. Now, the '’ saying that we are standing for mixed eco-
subject before us is the 20-point economic | nomy and we are not going to touch any-
programme and you have to speak on thal. [body ? Even after the declaration of emer-

}gency, the next statement that came from

SHRT VISWANATHA MENON : Sir, Iithe Prime Minister was that there would
am speaking about the 20-point programme | noy be any more nationalization. Are you
only. After all. Sir, what is the background igcing to argue that with all these declara-
of this 20-point progrumme ? I am mak-|4iong you are going to bring socialism in
ing only relesant points. What is this 20- [{his country ? Actually, in the name of
point economic programme for ? It is said }'20_1,0]-“‘ programme, in the name of emer-
that it is for the economic emancipation of ‘Igcncy, in the name of fighting the right
the people and for the economic emanci- {reaction, the fight is put against the demo-
pation of the workers the basic thing is \¢ratic forces, left forces and trade unions.
that thev should have taken action againsti)‘,ly friend, Mr. Sardesai’s party may have

the multi-national corporations and the big
monopoly groups. Have they done it?
They have let them off. But they are tak-
ing action against the working class and
are not giving them their bonus and are
acting against the trade union rights and
other fundamental rights. So, Sir, this 20-
point programme cannot be taken out of
thig context and discussed and it is impos-
sible to do so and if you try to do, you
cannot deal with this programme propetly.
1 say this because the slogan of 20-point
programme is there only now. But most of
the items in that were taken up and agita-
ted by the Opposition during the last 28
years and there is nothing new in this 20-
point economic programme.

Actually, the framers also did not want it
to be implemented. That’s why, Sir, when

an illusion that these things some day wil
:do some good to the workers. But my
humble submission is that these kinds of
_illusions the Congress Party has a tradition
to create always, and to a certain extens
they were successful also; T am prepared
‘tu agree to it. Whenever election comes.
Isome slogan will be put and the people
I'will flock behind that. After the election.
'the Congress will get majority. And who
“will get the benefits ? Big monopoly groups.
! multinational corporations, and so on. Sir.
"even by the latest agreement signed by Mr.
| Subramaniam in America who is going to
(be benefited? Ts it not giving a clean
chit to neocolonialism to get into our own
{country ? Sir, such is the position. Simp-
|!v saying that excess land has been taken.
so many huts have been built, so many
?buildings have been constructed, is not

you yeurself were speaking you were coni- gning to solve the problem, because even
piaining about a lot of things. Mr. Sardesai .r excess land is taken it will not be dis-
was complaining about a lot of things, and .tributed. My friend, Mr. Sardesai, was
others were complaining about a lot of i telling about the Bengal Government say-
things. My humble submission is that I!ing that everything has been implemented.
have no illusion that these points have been f you seriously want to do something for
put in for implementation. This programme l ooor and the ordinary man of this country,
is not for implementation. Tt is only a slo- ; vou can do it by first touching big mono-

gan to catch votes, otherwise if they were
sincere in these issues, if the ruling party
was sincere in these issues, they would have
taken action on the basic points. They have
not done so. Even vyesterday when the
Primme Minister was speaking, T was hearing
with all attention. What was her reply ?

poly groups, by touching multi-national cor-
porations. If you arc not going to touch
all these and simply go on saying, “we are
doing this and we are doing that”, it will
be only a political ramasha in this country.
My humble <ubmission, in the circum-
stances, is that whenever people begin to
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agitate, whenever they want some trade
union rights, there comes an Ordinance or
something.  For instance, in Kerala wc
were to conduct a Civil Liberties Con-
fercnce. We were not given permission.
Comrade Namboodripad went to the High
Court with a writ. The writ is pending.
Now, today it has been published in papers
that Article 19 has been suspended and
some other Articles have also been sus-
nended. What is then the remedy, Siv ?
These things have to be agitated.

Sir, I want to say a few words more
about the prisoners or deftenus who have
been detained. They are not brought be-
fore the court. According to law they can-
not be brought befote the court. No court
can go into the merits and demerits. But
you are not doing justice even to theii
families. You are not paying a single pie
as family allowance. You are not at ail
concerned how their families are being fod
Juring these days. You want to pressurise
their opinion by starving their families This
is what iv actually happening. 1
many of vou have gone to jain alongwith
us during independence struggle. 1 want to
sk you : Was this the treatment that was
being meted out to you by the British ?
You were being trcated properly. Fven in
1964 when we were put in jail. we were
ticated better. But now we are being treated
iust like criminals.

SHRI RANBIR SINGH (Haryana) : It
is a big lie.

SHRI VISWANATHA MENON : 1t is
not a He You appoint a parliamentary
committee 1o inquire mto it Except in
Rajasthan, nowhere a single pie has been

given as family allowance for the detenucs.
Tn Rajasthan also, it was given after the .
prisoners had gone on hunger strike. Is'

this the way you have to treat the opposi-
tion ? You have got majority.

You have got majority in the Assemblies
and Parliament. But we are prepared to

face elections and you are not prepared to

face elections. (Time bell rings). You
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That does -
not mean that you can crush the minority.
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have extended the life of the Parliament.
You may extend the life of the As-
lsemblies. In Kerala also, you have ex-
‘}tcnded the lifc of the Assembly by
.ianother 6 months. TIs this democracv ?
| Yesterday, Madam Prime Minister was try-
"ing to teach us what democracy is and all
|that. Ts this democracy to crush the oppu-
}siiion ? There is a terminology in political
iscience. Tt is called dictatorship. When
we say that, you become angrv. Somecbody
vas trying to say that J.P.'s movement was
'mobocracy. 1f T may put a word for your
~democracy, it is not democracy, it is In-
_diracracy. 1f I say it. you don’t like that.
You are not giving any chance to the oppo- ‘
'sition! to say this in public. Let the public
‘decide. T.et us go to the public. (Time
hell rings) Are you prepared to face elec-
tions after March ? You are not prepared
,to face even your own party elections. Both
"the elections have been postponed. That

(s what T read in the newspapers from
-Chandigarh.

know -

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Your time is over.

SHRI VISHWANATHA MENON : 1

! am concluding. T do not want to take any

imore time. T would request that this kind
"of cancclling the fundamental rights must -
be stopped. 1 request that the prisoners
{who are in jail. the detenues who are in
jail. must be treated like human beings.
Thank you, Sir.

st Tk fag(zframm) : avmers S oy
| WE A TR T o frwwrr A o F e
et faermar 27 am| o fF 20 3 vaw e
21 3R TH 19 & FA7 T4 4= A F 20
AT IO A Wl 7 sy PemfaA P o
FFEAT | FEIT TATAT WEEA § A AT
IR TN oz T ¥ fF “qumEdy &
20 E ST &Y gwHr W TRer
Frittafa & fav v F<r quear sfimor
F T FT 7 Ao A, & 17 WA g
& amaz wvg A afafy a1 srawawar g
¥ FiE gATY R0 W AT RO 9EA 8Y
WE & | AT AT A1 w0 oadr g e A
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[t Ty faz) e g ot ardars 47 AT A AN 3T & fae

I F TR AT ATERT @ YT & Il
FE=ag &7 LT AZ T 98 T A F A7 /T
QT 2 AT AT AT AT I, T8 F1 A3g TR
g AFAT F 1 20 AT FOAF Fa0 E, AT A
aa fFm T %, A% 0% GgF 3T T9F & 99-
TS AT, AT AAA 2 fF AT AR 1971 W
AT g0 Av fTdr 3 A1 7 aE A A
qr fe et zzear Sfwa Z979Y aumA wAT #i-
aet g it s q A A . By
ZEMIT | AT AT AF & A1 NG 7T I 8T
T g9 T 72 I T AT T 3= #7 qfgm
TR T 0 F00aa &7 | mg 9 Ty
TTATET & FTRVAA | 20 Y A3 §U T | AT
¥ W 7 zw i wy Sy gl e o g
T svAT AfTAT T A AR A g
AT T & A7ET qGA AL TAN HYHT &
Fgt qv. e tfras Tma v d giaay 3 afes
wrr SR 3 fF F F AT # aw HfwAr
gfrq Y FY AAR g A SArmAr e e
F AT ZEA1 WL IX@ I AT FT I
TAAT AFET FT TRT A1 & 1 3T 4 e A8-
7 & & 2 gfen +&r 2 =% oA
e o ¥eEr g a9 AW A A F
ard Fret g T AT AT 9 I AmT &
et AT 7 A7 T B ABR €T AL | T
o@ ZEAl A8 A T AT A8 ) 3T AR
ATt F TAL FG FAA AT AT ggeq &
Fifam &1 g1 =T & g & o 5 fae Jor
fral A1 27 AT FY 4 AW FAT T T9 T |
T AW 9 W A D Fnew &y 5 ogmd
suEET A sl e fergee # wAa
%7 I & A0 Y ASE A€ VAT WAL AT
IGHT 94 7 FL qF AT T FHACEHT Q1A
w1 H¥ Ao F7 7F 3 o e /99 § g
W &1 fre &, @y A & AraaT g R e gEe
# TE AT 2 ) OTH AW F AET N ger
¥ fau gfAgm fas avvr oo am & afas w59
fw &er 71 feafr %1 3@t g Ty A T
TS AT T07 ST AT 30 T T9ET FH "
g &7 FT AT AT TF F 931 79 § 77540
AT 4T | gATL T AT FHAT F qE 9O T4

- SR

T A Q@ T 1 qw & fgaT & feen® TinER @
Figg It AT A Al 977 2 I A0 Awar
FT AWIR ITARY WA AR 21 FE0 JETE
FATRT AT B1 AFAY £ W FH G &1 AT §
T EH TUST  ATANT F fgew AT A doar
AOTL{ 39 & ST W 4 T AT 70 9 5Y4 § W
AATRE TET BT A% 9| AR 59E7 gaedf
FETL ATT AT | gATE WU wAqfE wemfaw a
F AT FATL ATT T T AN AATET KL
g ot aam fm |ifen 1 aw 2z wrAT ¢ f
IT T AR TH A FT AT T2 €17 41
sy aretew ferfr | T 79 A gk
2 FT T AT g2 F FC IF T A9 qwAT
g1, =M T ar §F gAY A o 7 aedr
w1 99 a0 &t sanar Any FT g
Y TET & | FAAT F ZETT quIAEET ¥ A1
T &7 ® GTF ATA FT 797 foqy a7

TEW AR AR 4 AT FIAEIAL ZTF I
g §, 0 fZo | ZO AT AT w9y g
far e F1, fasslt dar F9 F, T F g9
AMTY &1 &, €= TATT F1, IT AT &I
gedh NE G, W AR AN AT AT EA
Rl F A G Y FAEET & W 7 awgd
% g ZWEEt AT A7 4g AW 0w A
q77 FAMT @3 F410F JT Ft GArEr 239 a9y
asgE 1 FB AAN 4 ARA TEE AT w4
GRTATT @Eq FLA By XIS FT HT 47F FAf—
3 a7 T AR a8 F-—AAT AT T 7 Of-
1974 ¥ ¥AT A2 F AT o0 g0 I7- g
T T FET T 3T A=A F 6T Dot 2w 797 339
HAA AT, ATTHT AT EHT, AR 37 0T 45
T, gZ AT ASIEAC §, AT AIA AT FTOTEY
mift ¥ Tt 8, Aver ¢ Aot §onww

IyaATERs AL A A 2 F ol e s W
Ty T8 anar B & weEr (afafe) o
AT AT Fg7, AT A9 A wEeswer @t
2 A AT T T ZW, AR qEA F TR 82,
1 Frrs far § 999 oz mifam g 2 o wrad
T GETATT 19714 § 56,690 ZA7 29 o7 T
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43 11.6 Q2 q§ FT 63,214 FAT aF

g%, T A § e 37 T3 9 5,022
FAR G 4777 5,570 FAC A g5, A7 10 T
agl; =7 Amar fmasy a1 6 4 g9rv &
AW 77 (2,9 ZA2 2T, A 1016 T7—H=
7dt, oiv merfafem A% TAAr 81 g =
A 115 FAW z7 7% A1 fed A & qEeET
42 O%E OfaF 20 T AR ¥ RATEAR
F GeTaiv 4114 BN 39 A1, 3EH TRET H
3625 FATC a9 g% 7 16 4 9V wiuw §
W He 1 2 6§V ST A, AT 5, 3 TAT A
2,57 26 o & 7ET ST 2 4 T AYE H AW
2 fam 7 omr AT 2 IF 197t & HeX
#1075 T3 & AEWT ¥ 39 TR § AEedl
&Y ) == FE faAAT o, T AaEA T AgeaT A
32w I7n TYT FEL AAAT AT, AW F AR AT
e TwAdn A, Sy A (e A, A § o
T2t {mmmm a1, 5t 2T ¥ 98y e g, wE
T T A A gz 20-7HT FAEE A
TYSAT T FOUTT ¥ T9T 7123, F 27 9 9
AN §Z ZT AT ATT ¥
3 p

FITET TIET #io fro Mo fHTAT qATH I5TAT
A F AW EW WT F ATA F ) WA RN
RS THT G F 1 WET Fr w1 w6,
el = w02 Y AET 1 AT AT B am zAfew
7 5= @ =1 fATtdt mEl & ard @ a7 7y
AR GO FH T AT AFT T 77
AT A3 % ATH T 972 FH IC A9 A 70 a0
a%d § 1 agy W oA foerr & fF £ e
HY M TR 9% MA 7 70 37 F I 5T G0
T ARG | AET ATARTAE feaf 2

S FEA T WAL FH T @7 A7 F 5 o1 Fow-
TR SU¥ &34 9 W7 AFd A, 97 AT qAg
FuTafa a1 Ju-Famfa ®Y a0 T8I g F afew
FyL TG FT GLE TT TG T T AG & Sy
Hfm oEa 94 qed ¥ a9 F qt gt ar
IT-T FY ACEH TAEL T AT T Fiew
T F G963 T TH A {7 " Oy g
Ty wrd T o A H g ARg A fEwr dew w
aiza o oy 3w F1 JFE g 9, F Fogd
*7 agd A | T g g ATE A miiEar fawew

'
'

!

* Naudu)
. get the translation. This is my humble re-
" quiest.

|

?
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Tood vrmams i
FEATT TE | 39 AW F gamow § T |

framat £1 w21 fF omr AR @Y7 99T F AR Ay
§37 %7 21, AR W A A A & I A
a2 A 1 a4 wid A fees womF £ oAr
fev wzard A FA FIA 20

SHRY . LAKSHMANAN  (Tamil
: If he talks very loud, we cannot

|y AR 7z AT 7 weATT 5127 & 60w
ITRPAOTA AR 21 TAT 3 41 T 1T A9 W OFET
AT 1 3T, WAL B SAYT FAIET 2 AT APTRT
FAEA A T TEN AT E, AT 9Z a0 A9
T AT AHAT B AT A AT T TGATT T AT

T AW FOSTRAN AT ST A ADY FqAT
Far & o § =T A fxogwt F g 77T # fr
g ¥ a7 coqm Awen frwg 0 afaw &
arR ATEAt ¥ FEA Amar g fE o S Awwn
FIHIAFA T A AT AET T AEA U TA
ToF AT wE AW AR feafy oA
FY AT FFAT F 1

9z Tl 7 % g s feafs @
5 AW AT AZN FT W T | BWIL ATS
qfz® @i F AR A, ITHD FH T AT
F WY 7 oW o3 o®y A afry v,

| Feyfasa v aaTT @A 4 o AfaA
FF ZATE WIE AR 1 & WA AR ;W

(
|
|
|

!
!
)

@ 2 ARk F & A A wEArT ¥ o
A FT BT ATAT B 1 W AW T W 4N
TR AT T oAl & R oewry faddr
WrEAT F1 FZ AW AT WAT £ | 7Hr frsy
T ¥ wisor A 9z fer g fR owrw weE
aw T g A @ g afe d owz @
aigar g fF 2% uF dumd wew wooAe-
qoy  gaAmE FFv g fRAEe |wemmn A
ga fear ST AFAT § W AT wTAihad
frar AT ATAT B

IT-TATETT HEEA, 1966 H FATA  HUW
ot Y T IO A WaIA wAr awr 47 o
IR AT wIfT g1, 91 T wIEAN
seEawA g, W A awfwi g AR
fodeq gfads T4 60e & avaed {1 WL W18
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[ 2ot fag)

shecfiz TRAT § oW w@Er g5 om @dr
Y AR F ATGY AT €1, I AGF ;T
fegem & 6584.65 TIT TWGT @@ gHT
91\ 1975-76 ¥ Il TH €9 A% TH WX
¥ 16203.57 T TAT TAMET AT GH

2

Y ag &, sgewnmfr o, @@ oW &
A=y faeely § oEY Wew AT 9wl S
ARG T d/@ oY | ¥ NUT Wl F THI
25 9t g%, Afew fggeom & &l
ey died F fav - wevaw, T
Wy F3 wn fr R 4 ogw aR
rar, fegeam & aEr @ B W og
T S Ear Y Ay @ § § @
g & v &7 Pear s € 1 ww gfiam
*r @Ed @ AW g &, gfeme A wrEy
B A 9, e /e FT g0 a1l §
“gry aifre A BN A qre w23,
JTET glEeT dI9ET 90 W Gifeal &Y
7 frar a1 ) F gwer wRY € oEw 99
qer faueit Fwafagl 1 Twar ggi WM w7
T W A NS G AT B | SE-ger
S wriaE wedr #Y s ¥ fawogE
fer war @ A whw wdE f@y 70 A
TRE G FT Sg & 15 § faad 9
wE g ¥ 1 o9, W oRw A & oz
qr oo, & 1954 F s@m e F
fow  fram & s @ Afer g
REFHT ¥ 21 ANl aF SOFT qeq Ter faar
Wi 9 %9 T% adAr ¥ @& & 1 3 a®
Tt N IR X 7 9 o SN A A
FT 1| g, ug @d wex g fFogw wid §
N dwadl W A FaifE w9 &
AT 9T I} TS TANT TRA § TH G
qEGT gl T ¥ WE § 99 ¥ F=Ar Aq01fz@

{Time Bell rings)
IURATAR (N WoaloR) @ TA F
warfa® 15 faqe &, 17 fame & auwa

W o

Fel's

ot woae fag: @ fae § @ ww gy

wrenfa & q@ # wEr 20 gy g
T frer fag & wow dar v § 0
frgdr w1 #1 Fyra FT AT AT Ow Sy
faer | = Jar FE@ E, A A7 Hug A@y
foedl, g0 9 Ja FW §, 9T FWA
gt fredt (TR STWE 14 9% 14 TU WY
frarea frew g et @ ofer @ 1
WU AW F OTWIE § 1 S oaqrE Fr-gE
S & AW ¥ faam - A aw o w@ @
T8 = =fEe | § € qe-fe@ gy gwd
% ag fauew & w=0 g, afew ¥ fegeam
T F AG awmy & fmm &Y
A5 GEH FY ST @wEer ge miR
YT TmE F IuF U ANar A
grit | d@r & e dgw & hAr %1
g f& fram #1 fam war a9 F @@
feqram agr, ag =Sy Agr oM, S ¥
STaETe AEf A, =g fgepam 3 o
FETIH FGIT |

faaey qar FT¥ F am § | TR
WERT EWIR Agt Mg § o oAt @
&, foraar =uar =nfge a8 =@ fawar 1 dfeq
TATFENT Age AL FT AISHT § IH 94X
foar T@T am § =Y I} oFq g A
WY fadac | @ gredfa wgr S & gd
gl W | qEERI F qTerg g1 W
g9 WE & 4% § o #Ter St @ |
e fag ¥ 2w A @R aed § wa-
i F AH ¥ 99 9 QF FET 98 39
s wR dre-gEr Sum ¥ fazg @
T 4% & 9o AgE ¥ AW F@ §
fr Qdr o1 dIra GwE F i, faaer &
deEr @ & f93 3 wOX @9 w7 6g
gt 3 | fraar smam S osew @ @ ww
gFAT & 98 S¥ FI4 | W AF T 9T
A F & faf w9 wew Jar ;i
& a8 3§ # g1 ot au wiEgd A
g1

SHRI U. K. LAKSHMANA GOWDA

tharnataka) : Mr. Vice-Chairman, Sir, I
am very happy my friend Mr. Nagaraja

W vt iR @ fea R aar @R | Murthy has brought in this Resolution here
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today which concerns itself with the dis-
cussion with regard to 20-point programme
and the coordination of it within the whole
country. Sir, it is very commendable that
he as a member of the ruling party has
brought in the subject but while moving
the subject he also stuck to the same posi-
tion of bringing into the <chorus about

[9 JAN. 1976}
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there, that they came in the way of imple-
‘mentation of all this programme. And to
add to it, to my surprise, my friend Shri
: Ranbir Singh who gencrally confined him-
self mainly to agriculture, he also went on .
‘1o say that the opposition came in the way
of abolition of poverty. This is the big-
jmest joke ] have heard in this House for

‘with regard to emergency to do

cmergency. It was not necessary because the last so many years. Anyway, Sir, he
what he tried to establish when he started | made out a case for perpetual emergency,
moving the Resolution was that but for the ithat if it is there everything will be all
emergency any of these programmes could 1right.
not have been brought up. He also brought |
in s0 many small excuses for the Congress | Apart from thar, 1 fully support this 20-
Government which has been in this country : point programme and many people who are
for the last 27 years for not having brought ;in the Opposition, 1cpresentatives of many
in all these progressive changes. of whom are under detention, have said
rthat that is a national programme. REven
"Mr. Goray went on to say that Shri Jaya-
Before I go into the 20-point programme iprakash Narayan in his letter to the Prime
which I fully support and I am very happy | Minister had said that these 20 points could
to take part in the discussions with regard | be a national programme. 1 am happy that
to that, but since he prefaced his speech | nobody has opposed this programme. So.
this, T'as Mr. Ranbir Singh I am also an agricul-
would like to ask here, was it necessary turist. Of course, I have other plantation
for emergency to be brought in to briug |interest which is also part of agriculture.
in this item No. 12, i.e. raising the income- " (Interruptions). Mr, Schamnad, why do
tax exemption limit from Rs. 6000 to vou try to separate it ? With regard to
Rs. 8000 ? (Interruptions). You listen to |increasing the agricultural production, 1 ful-
me for one minute. In this very House, Iy share his ideas. Now the crops this year
everytime the Finance Bill has come in for  have been better not because of inputs and
discussion, members from both sides, in- ' other things but because of the weather
cluding Mr. Ranbir Singh, have said thai conditions. The prices of fertilizers and
the limit should be raised from Rs. 6,000’pesticides which went up by about 300 per
to Rs. 10,000, but nothing was done. As|cent during the last two years have margi-

suon as emergency was promulgated in the
month of June, this was the first practical
implementation of one of the points of the
20-point programme. What about the
cther points ? And T would like to men-
ton in passing, was it necessary that emer-
gency should be here to have revision of
agricultural wages under the Minimum
Wages Act ? Every Statg has a minimum
wage legislation. Every three ycars that
has to be revised and many states have
done so. I am only trying to make out that
my friend need not have gone into the
chorus and blamed every one of us, that
none of these things could be implemented
because either Shri Viswanatha Menon was
there or some other opposition party was

nally decreased. Where subsidies have been
provided for the agricultural sector, the
subsidy ‘element, according to me, is very
low. That is one point I would like to
bring to the notice of my friend Mr. Gujral
in the Planning Commission, that they
should bestow a little more attention to
see that a higher subsidy will be available
with regard to the supply of fertilizers.
Now, we were talking about mechanising
agriculture and other things. To the tillet,
let alone the tractor which costs Rs. 65,000
(along with equipment and other things it
comes to Rs. 80,000), the loan from the
land development bank is available at 10
per cent interest. The loan rate of interest
is so heavy that very few agriculturists can
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{Shri U, K. Lakshmana Gowdal , Unfortunately, in our erthusiasm for imple-
afford 1t.  If you take a tiller, it costs menting the land reforms. nobody looked
Rs. 20.000. I am told there is even Cus- nto the question of the economic holdings
toms and Excise duty on these items. If «when the ceilings were fixed. But that is
vou want to mechanise agriculture, these pa different matter. 1 have spoken about
must be available to the agrnculturists at'it in the previous session.
lower piices. :

~l AN HON'BLF MEMBER : What about

Then take the question of supply of eclec- “the agricultural price fixation ?
tricity.  On paper it is stated that in such
and such State every village is electrified. .
¢ Yy vias “" SHRI U K. LAKSHMANA GOWDA
In my State there aic a large of electrical . ‘
. . . + | That 1s another point. Fven today no-
units, but in actual working. supply of} .
. . thody eoes  into the  question  of cost
current for pumps and other things as sn! . .
, ) L . ) lof production of these items. Half a
costly. And also the tariff with regard to | . . . .
L X . “dozan Chief Ministers <it and  decide the
the irrigation pumps should be reviewed | )
. . ,price.  Somebody  says  Rs. 85, another
It is very necessary that you go into that! - Rs. 75. and th . edia i
guestion and see that sufficient inputs and \,“-\\d S{a t'“ an ) e? somie ‘:.m rr}t (;a 'S
all these means are made available to the +tound. ba 1.10 cost o pro'L uction stu y. o
J— : .  made. That is a matter which the Planning
agriculturists so that proper agricuttural pro- ' . h
. . L “Commussion should take up in earnestness.
duction is maintained. ) '
[
bven if this year we are cspecting agri-  Then | will come to certain other matters
cultural production to the tunc of 115 mil- 'with 1egard to speedier implementation and
lion tonnes, there is no room for comp- distributioa of surplus land. Sir. every State
lacency. Even previously when we  had s unhappy with this state of affairs. My
good crop. we have said that next year we |friend Mr. Sardesai said that certain steps
will be able to export food grains, but we Eh;uvc already  been taken for distribution
know whal happened . subsequently. A ot surplus land. Sir. I do not rely so much
United Nations expert has said that India  on the statistics which are provided to the
being Lwygely an arid country. one or two governmeni. Mr Vice-Chairman, Sir. as you
more fathures of monscon mught  again | have also been in the Government in
bring in famine conditions. We must be  Andhra Pradesh. you know how statistics are
prepured for that. We must see that move | collected. The Revenue Inspectors send some
undergorund water resources are found irri- i figures that are collected by the tehsildars.
- - g, i -
gation facilities arc improved inputs  are ' These come to the District Collector and
made cvailable at very reasonable prices 0 then the State  Then you get the whole
that agricultural production is maintained.  position, how much land has been brought
In view of the fact that many of the units {under cultivation. and all that. There is am
alter the land legislations have become un- ielement of doubt or exaggeration in it.
cconomic units, unless additional inputs are |
made available to them. they would not be !
able to produce enough. There has been| What | am trying to put forward here is,
such fragmentation in this country already | during the distwribution of the surplus land.
by the normal divisions in the Hindu joirt | it is better to distribute it to an uneconomic
family——partition took place for income-tax ! holder and make it an economic unit instead
and so many other purposes. [f my friend jn[ distributing it as half an acre and one-
Mr. Gujral makes a study of it, he will ;fourth of an acre because according to the
rec to what extent uneconomic holdings | kegislations in the different States, the land
have increased in this country, particularly |is to the landless. For all other things a
in dry arcas. And how we have to pre- {man has to have some qualifications. But
vent it. (Interruption.) That is my point. for land, the only qualification is to be
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gtven that he has to be a landless person.
What happcns ? If there arc five acres ot
surplus land taken from somebody and
if it is to be distributed 1o five people
al the rate of one acre each, you will
create five one-acte uneconomic holdings.
But if preference is given to one who is
already an uneconomic holder, he becomes
an economic holder in the area and it will
definitely improve the set-up and the econo-
my of the village. This point I have made
carlier, and T would like this to be looked
into. Of course, tor propaganda purposes.
for electioneering purposes and oihers, the
Gistribution of land to the landless will be
better. But in the genuine intelest of im-
proving the economy of the village it is
batter to make the uneconomic holdings inta
cconontic holdings rather than create moe

_uneconcomic holdings. If the population s
cwre in the rurel areas, it should be siphon-
ed off into other productive purposes, ana
not making them live at perpetually a sub-
sistence level.

Then T come to the question of bonded
labour. It is surprising cven after 27
years of Independencc, we still have
bended labour. T do not know in what man-
rer it exists. I am told that it exists in many
places. This legislation is welcome. But one
has to be very careful in implementing this
because as the Mover of the Resolution has
said, many malpractices have taken place.
S0, there is harassment to a person saying
that you have got bonded labour. And the
labourer is also harassed ; the employer is
utso harassed. And in the bargain the lab-
ourer will never get any other alternative
employment. So, when this bonded labout
is abolished and when these people are
made free, other averues of employment
muts be made available to them, and it
must be seen by the authorities that the
labourer is absorbed in some other avoca-
uen. Otherwise, it will mean a great hard-
ship for him. I never say that this bonded
lubour should continue ; it should have
gone long ago. It is good| that a legislation
is therc. But the implementation should
bz on that line,
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Then about the liquidation of rural in-
(uchizdness, this is  sought to be done by
Hegislation. Merely passing a legislation does
rot help. We should see that the measte
really benefits the people. If we say that
a person who lends money to a person below
a certain income, will not get it back, he
will never lend. What will happen to the
people. Where will that man get money
fiom ? What is the alternative meahs pro-
vided ? If you go to the bank, thcy want
security. In most of the villages you will
not have such facilities. The banker will
ask foi suiety. Let me give an example,
Take an uneconomic holder. What does
he do ? From the local shops he goes on
borrowing, goes on getting whatever
daily censumer goods he needs for a whole
year. At the end of the year he clears up
that account by giving his produce. So, now
if the shopkeeper is barred from advanc-
ing the person money or giving goods, what
is the other facility which is available ? So,
it is very neccssary that a certain particular
infrastructure is built so that when a private.
money-lender is barred from lending money,
be must be in a position to get money from
other institutions, from either a cooperative
gociety or a bank. Otherwise, the purpose
will not mateiinlise. People will say it has
been abolished but in actual practice, you
will not find it. (Time-bell rings.) 1 have
taken ounly 10 minutes.

THE VICE-CHAIRMAN (SHRI V. B
RAIU) You have taken 15 minutes.
The clock is correct.

SHRI U. K. LAKSHMANA GOWDA :
1 would request you to give me a few more
m:nutes.

Then there is socialisation of urban land
and urbanisable land. Let me hope that
this will see the light of day because as
I have said earlier this ceiling on urban
property has been biggest joke of the 20th
century. Because there was a ceiling on
lagricultural land and agriculturists like, Mr.
'Ranbir Singh protesicd, they said, “All
i right, there will be a ceiling on urban
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property”. It was a ceiling on urban pro-
perty to start with. Then discussions took
rlace. I know the persuasive power of th.e
urban people with the powers that he iy
more than ours. So ‘urban  property’ is
dropped and ‘urban land’ is introduced.
Let me hope it comes in some way to help
the growth of the cconomy and make space
available for poorer people to build houses
in urban areas. Otherwise, if there was any
serious idea that big houses should be taken
away—this has been talked of for the last
six years—buildings worth Rs. 5 la!{hs,
Rs. 10 lakhs and Rs. 20 [akhs are continu-
ing to come up, and even Ministers go to
cpen them. If there is a hotel on a Rs. .5
[akh building, Ministers go to open it. This
ceiling on wban property has come to that
stage ! And now it has come as ‘ceiling on
urban land’. Let me say that T would
speak about it only when it comes as a
Bill. Let me hope that it will bring somc
benefit to the poorer sections.

(Time bell rings.)

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Al points you canant cover.

SHRI U. K. LAKSHMANA GOWDA :
Again [ would like to say that I am fully
for the implementation of this programme.

Before I  conclude, my friend  Mr.
Nagaraja Murthy has suggested that a co-
ordination committee is necessary. 1 think
I am inclined to agree with him even thouch
my friend, Mr. Ranbir Singh, said that the
Planning Commission could do the job. I
know the Planning Commission is therc
and that it has connection with the State
Develonment Councils as well. But I do
not know whether the Planniag Commission
has any such committees now constituted
to review the progress of the implementa-
tion of this 20-point programme. For that,
1 think a co-ordination committee should be
appointed in addition to these smaller’ rural
committees which you yourself mentioned
while speaking on the subject, to see that
the actual implementation takes place at
the village level and the whole thing is
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rev-ordinated at the centre and from State
lo Staie, and also to see that exaggerated
sialistics are not just provided for cir-
culation but actual implementation takes
place. 1 think it is very necessary and 1
fully support the Resolution.

SHRI B. RACHAIAH (Karnataka) : Mr.
Vice-Chairman, Sir, [ thank you for calling
b.e to speak on the Resolution moved by
Mr. Nagaraja Murthy. The Resolution urges
upon the Government to constituie a  co-
ordination committee, particularly at ‘the
Central level and at tht State and  divrici
levels. To this quesiion, an answer has been
partially giveh by Mr. Ranbir Singh, who
l:us experience of handling the administra-
tion in 2 State Sir, from my littie knowledge
i also know that in the Planiing Commi.
sdon, they have got a review cor:nhitee,
they have a stecring co.nmittee and task
force committees are there. They do the
jub of reviewing how progress has been
made. But here the words used are “for
speedy implementation”. That means, he
wants the close association of the non-
officials, particularly the MPs and the
MLAs and MLCs at the State level. Most
vt the States have also constituted some
committees at the State level. Even ai
e Centiral level, the Prime Minister, who
is heading the Plaaning Commission and -
50 the administration, has got some co-
ordination committee at  the ministerial,
level. It Mr. Nagaraja Murthy’s argumeni
s that the MPs have to be associated, 3} -
wink it is for the Government to see that
such of the MPs who have an intimate
hitowledge of th: rwial areas are associa-
ted with such a co-ordination commiitee.

Apart from that, one other objection
taised by some of the hon. Members of
the opposition who participated in this deba-
] te was why emergency alone has been made
|use of for bringing this twenty point pro-
|gramme for impleisentation. If you look
mito the history of this nation or any
ciher nation, you will see that it is oaly
| diring crises the poorer section get some-
| thing from the administration. Similarly,
| the present situation has accelerated this
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programme and for that alone 1 take this
bdpportunity to thank the Prime Minister

and the Government for having come for- .

word with this package of programmes for
the vplify of the poor sections of our socie-
ty. Fren these programmes are met with
tot of difficulties. Though many in the
cpposition  outwardly pose themselves as
supporters of this programme, inwardly 1
hive heurd them speaking against some of
these on the ground that they take away
some of their privileges and rights, So they
ate not wholeheartedly supporting the pro-
gramme. Therefore 1. request the Govern-
ment to go ahead with the programme with
firmness.

So far as bringing down the prices 1
concerned, naturally it depends on the
internal production. This year has bcen
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 have to be allotted to these projects so that
ull the unutilised water can be stored and
wiilised.

Sir. our concentration has been mosty
,on providing irrigation facilities in the areas
rwhich have got irrigation facilities. New
sceds have been evolved of paddy and
"wheat and researches have been conducted
Lwell and I congratulate the people engaged
E in these researches. But, so far as the ques-
ition of dry farming is concerned, good
‘cHorts have not been made at all. Unless
!we set apart and earmark a considerahle
ramount for dry farming purposes and for
grcsearch, I do not think we would be able
| to cope with the vast areas of this country

itc come under the plough.
|

Sir, I was speaking yesterday about the
“agricultural  production. We have got a

fuvourable to us and we had timely and ' very favourable vear and the prices are com-
adequate rains and we have about 114 mil-|ing down. But, so far as the agricultural
lion tonnes of foodgrains in the kharif sea- | people are concerned. it is really alarming
sci. We should not be complacent about |for them. On the one hand. we want to
this because every alternate year we have { help the labouieres in the field and factories
drooght conditions in one part or other of  and, on the othet hand, we want the priccs
thc country. This year also we had heavy also come down. In order to see that pro-
floods in some parts of the country caus- ' duction goes on unhindered, we have to
ing considerable loss. Vast areas have to!give some incentives also to the farmer
d:pend on rains and only very few areas , who produces our foodgrains against the

are covered under irrigation facilities. Yr-
rigation projects are not being executed
speedily because of inter-State water dis-
putes arising out of rivers which run bet-
ween Statcs. Now Government has thought
ol constituting a National Council for
meparing plans for utilising those projects.
1 would urge that Government should give
top priority to these projects. If only aftet
independence our national leaders had con-
centrated on chemical fertiliser factories and
ritgation projects instead of starting huge
steel mills and other factories which con-
sumed most of our wealth, 1 think by this
time we would have been a surplus country
1 rooudgrains and would have even exported
foodgrains. I would, therefore, appeal to
the Government to complete all our irrga-
tion projects, be it the Nagarjunasagar pto-
ject or Cauvery project or Narmada or 2oy
other project and to start more and more
fertiliser factories. More and more funds

3§RSS/75—6

jvz\garies of natute. Therefore, the procure-
.ment prices is not the support price and it
should be a little above that. When the
1pr1ces are falling down., why should the
1farmer alone contribute to higher produc-
“tion ? There are other commodities, essen-
_tial commodities, which the farmer and the
i raral people require like kerosene oil, cloth
and such other things. But they are not
Esupp]ied to the farmers at cheaper rates.
Su, attempts have to be made to see that
-these erseniial commodities also are made
| available to the population at cheaper rates.
| Nearly eighty percent of the rural popula-
jtien is suffering for want of these essential
I commaodities and they have to pay a higher
| price for these commodities. Therefore,
¥un1ess the Government makes efforts to
}plovide these essential  commodities  at
icheaper and reasonable prices, the Govern-
ment cannot legitimately ask the farmers to
gtve foodgrains at cheaper rates.
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Sir, my friend, Shri Lakshmana Gowda,
mentioned about fertilizers. The cost of
fertilizers was raised last year by 80 per
cent. But the recent reduction was only
20 per cent.
port some machinery from other countries
like tractors and power tillers, we have to
pay 54 per cent customs duty. Sir, after
the land reforms
‘o not have many more big
There are people who are holding only icss
than 10 acres of irrigated land and they
would require this machinery for the deve-
lopment of agriculture. Moreover, agricul-
tural labour also will not be cheaper here-
after. Therefore, these things will have tc
be looked into by the Government when
they think of production. Unless these n-

pend upon other countries for imports.

‘like to mention one thing.
aware, I was in charge of land records in
the Karnataka Government.
of these land records has been delayed al-
most in every State and these States have
not been able to update these land records
till now. Therefore, most of the disputes
are only due to the records not being up-to-
date. A directive has to be sent to all
the State Governments to see that the land
records are updated and are brought up-to-
date.

Then, Sir, with regard to the distribution
of surplus lands and the distribution of
sites, each State has been trying its best
to see that surplus land is distributed and
for this purpose committees are being ap-
pointed. Landless people are getting house
sites also. But the only suggestion made
by my honourable friend was that the sites
which are being distributed are not suitable
for construction of houses. So, these people
should be given sites which do not involve
a heavy expenditure since the people are
given only five hundred rupees or so for
the construction of houses. Sir, I fully
agree with him and I request him also to
associate himself in his own district to sec

| ment should see that workers are associated

have been started, we]|
landlords. |

The updating |
\he will not allow any excess expenditure or
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.that the big landlords whose lands are
i proposed for giving- house-sites part witb
ithcse. ..

(Time bell rings.)

Again, if you want to im-!

Sir, I am a little slow. One more point
that T want to stress is that the Govern-

with management. If a worker is associ-
ated with the managerhent by nomination
in the management, that does not mean
that the worker is associated with the in-

idustry. I have a feeling, Sir, that unless

\
{ company or the industry, he cannot equally

y fight with the management.
| contribution is taken from each worker every

the worker is made a shareholder in the

If one paisa

I
month out of his earning, then in courss

- . ’ i < h '1 -
puts are given, we will not be able m!ol years he will really become a share

achieve our targets and we will again de- !’ pany and that money will be available for

ifurther development or for expansion of
Sir, with regard to land ceiling, I would '
As you are! Will find that many of the workers will

holder in that particular industry or com-

the industry. If such a stand is taken we

also have satisfaction that the company or

lindustry or the factory belongs to him and

wasteful expenditure or any such thing.

[

Then I have to make one more suggestion

i so far as voluntary disclosures are concerned.

1 feel, Sir, that there is a large amount »f
money still concealed and wealth has not
"been disclosed. Sir, people may not agree
|with my views at this moment. If all the
}people are allowed to invest their concealed
‘money, without being questioned as to
| wherefrom the money has come, then, T
think we will be getting such money con-
verted into white money. . .

(Time bell rings.)

Sir, last time when I was speaking,
I had suggested that 8.4 per cent bonus,

whether the industry makes profit or
not, was not in the interest of the
industry and in the interest of the

workers also. Therefore, it has to be re-
duced. If the industry were to make pro-
fits, I have no objection if 20 per cent of
these profits goes to workers. Then alone

will a worker feel his duty towards the in-
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dustry. Such an atmosphere is very essen-
tial, and also there will be no need for
nationalization of any monopoly houses.
« « . (Interruption). 1 have done it in my
own humble way in the agricultural indus-
try.

Therefore, Sir, this Resolution has been
brought by my friend, Mr. Nagarajan Mur-
thy, with a good intention of focussing thz2
attention of the Government for speedy
implementation of this programme for
bringing about a social change and econo-
mic change speedily.

+ SHRI N. H. KUMBHARE (Maha
rastra) : Sir, I rose to support the Re-
solution suggesting that there should be a
central coordinating agency  for speedy,
effective and purposeful implementation of
the 20-point economic programme of the
Prime Minister.

1
i

After the declaration of the Twenty
Puint Programme, the poor in the country
feel that something substantial is coming in
a big way. The poor of the country have
an impression that now some substantial
steps will be taken to give them some relief
in some way. After the announcement of
this Twenty Point Programme, I think theie
can be no doubt that the need of the day is
to secure its effective implementation
Therefore, the prime need is to set up a
machinery by which it will be possible to
see that the Twenty Point Programme is
fully and faithfully implemented. As 1
said, Sir, the poor do carry the impres-
sion that they will get some relief in some
way. No doubt, about 30 or 35 per cens
people in the country live below the poverty
line. They do not get even a bare sub-
sistence. They do not get even one square
meal a day. Therefore, it is necessary to
locate and identify the areas of proverty.

According to me, there are three cate-
gories of persons who suffer on account of
abject poverty. The first category is the
marginal farmer. Even if he works hard, he
does not get sufficient return from the land.
The second category is the worker. Even
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that he does not get sufficient return and
leven wage of bare subsistence. The “third
‘category is the worker who is unemploy-
ted. Thercfore, we have to deal with these
jthree categories of people. So far as the
jmarginal or the small farmer is conccr-
| ned, the time has come when we must give
thim substantial help, In this connection,
1 have to make a suggestion. Unless we
provide them with some sort of irrigation
facilities, their condition cannot improve.
If a farmer has no well, the well should be
dug at the cost of the Government. There-
fere, my suggestion is that all the money
'that is recovered from the black-marketeers,
tax-evaders, smugglers and hoarders should
iconstitute a separate fund and that separate
{fund should be utilised to help the margi-
| sal farmer, Let there be a separate schems
{drawn for them so that all the marginal
farmers are given all the monetary help
that is needed by them. If this is done, then
the people will feel that the amount which
was with the tax-evaders, smugglers, black-
marketeers and hoarders has now come to the
relief of the needy people and those needy
people are the marginal farmers of the
country. The other problem is that of
workers. One of the points suggests that
[the labour should be given a fair deal by
giving them increased wages. Only yester-
‘day, I had pointed out that in spite of the
announcement of the Prime Minister, all
‘the State Governments have not taken
steps to enhance the minimum wage and
here comes the need for co-ordination.

No doubt, Mr. Vice-Chairman, Sir, you
know very well that labour is a concurrent
sibject and the Central Government has the
power to enact laws with regard to labour.
When we see that some of the State
Governments are reluctant to give a suit-
able wage to the workers, in that case
my suggestion is, the Central Government
should step in. The Central Government
should itself notify a wage and that wage
shall apply to every State. The problem fis,
what should be the wage ? This is the
time when a worker must get a need-based
minimum wage. And I have said yesterday

if he works hard, his wages are so low'that unless you give a need-based wage,
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it will not be possible for a worker to get
a square meal a day. What should be the
wige ? It will not be possible to give u
higher rise ; it may be done in a phascd

win. To stari with, the Central Govern- |

nont should play a more positive role hv

fixing at Tcast Rs. 6 as the wage so that a-

fazmer. whether in the North or in the
South, will get Rs. 6 per dav as a mim-
mum wage. But, in this connection. mv
submission is that the problem of wages
i~ not & problem of agricultural labout
alone. There are in the country lakhs of
un-organised workers who are also not
getting a reasonable wage rate. [ can give
an example of even Government Ulnder-
tukings. I hknow of a case in the Air India.
Probably. everyone of us goes to the
Fombay Airport. There we see boys enga-
ged in sweeping and cleaning the floors.
They are not directly employed by the
Air India. They are employed by the con-
tractor. And how much do they get ? They

get onlv Rs. 100 a month, for 30 days:

woik. They do not get any leave. And there
is a middleman who holds the contrac
from the Air India. Probably. he may be
t:ding Rs. 300; he pockets Rs. 200 and
gives Rs. 100 to the worker. The nroblem
is, when we specak of giving a fair deal
to the worker, is it not the duty of the
Government to ensure that a  worker
working with them—he is essentially work-
ing with the Air India. he is working under
‘the roof of the Air India—gcts a fair wage ?
He gcts Rs. 100/-, We speak of a fair
deal to the worker. In fact, the Govern-
ment IS supposed to be an ideal employer.
Whether a worker is employed directly or
through a contractor. it is the duty of the
Government to ensure that a person who
is working for it, whether through the con-
tractor or somebody else, is given a fair
deal. Therefore. 1 am saying that it is not
enough to fix the wages for agricultural
labour. Now the time has came when we
must go in for a national minimum wage.
I et there be a will and defermination on the
part of the Government that whosoever
works will not be subjected to exploitation,
and that the Government will come for-
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ward and gives him protection in the matter
rot wages. If after 26 or 27 years of inde-
i pondence. if we cannot protect a worker
‘from this eaploitation, | think this will be
 treated as nothing but tall talk. Therefore,
i the duty of the Goveinment is to locate
" where the poverty is and see what should
be done to tackle it.  Otherwise, it will
e onlv speaking in the air. Let the charity
ibegin at homw  let the Government
imake of a decluration that whosoever is
' working for the Goveinment. directly or in-
~ditectly. through a contractor or other-
wise, will not be paid less than this wage,
and this can be enswed only when a
national minimum wage is announced.
“You are only looking to one section, the
agricoltural fabour.  Yes, that also repre-
sents a substantial pumber. If they are
given a fair deal, it will create a climate.
But that is not enough. Instead of think-
ing in terms of agricultural labour, 1lct
me think in terms of other workers also,
in terms of workers who toil and work.

! Therefore, my submission and suggestion
.is that it is high time that we must go
{for a national minimum wage. I know Mr.
VAL, Sharma was very much concerned
;with the Railway  empioyees when the
i Rutiway employees went on strike. But
.we all said; ‘no, we will not give you any
|inciease because there are workers who do
I not get even half of what vou get. Then,
fagain, the Railway employees were ulleging
ithat government were giving so much to
ithe stafl of the L.I.C. and the Reserve
Bank of India. The Government itself had
imade an announcement at that time that
‘it will be their policy to rationalise the
{wage. I think a period of one year has
 passed since then but the Government
"had not taken even a single step in that
direction in spite of our suggestions that
fto begin with at least a fair deal may
i be given to those who are the lowest paid
,or to those who are most exploited. If
jyou cannot ensure n fair return. this is
| nothing short of exploitation. Should we
not stop this exploitation ? You can certam-
ly stop it. But, T cannot understand why
,there is lack of will in implementing this
policy. So, my suggestion is that it is not
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enough. Of course, the Piime Minister her-' Rs. 5 lakhs, tahe Rs. § lakhs. This is the
self bhas spoken about the 20-point pro- only wuy to szcure effective participation
gramme. [ think we have to do much more of workers in the managemenp ot indus-
than that. And, then, when we speuk of ! tijes.

socialism, it cannot be-—as I said— a onc-
way traffic and it should be a two-way:

traffic. Those who are at the top should Then, the last point about which 1 would
be brought down and those who are at like to make a reference is boaus.

the bottom should be helped to rse. It 4 p.M. It iy ttue that the industry which
should be tike that. ' does not carn profit should noc be

“ compelled to pay bonus. The principle 15 ab
Therefore, what 1s needed 1s to have: right but the position is entirely ditferent.
something more than a ceiling on urban | You pay 1 minimum bonus of 4 per cent.
property. I do not think that merely having - What does it represent ? It represents only
a ceiling on urban property is enough.! I5 days' wages. There are workers who m
There should be a ceiling on earnings also. "spitc of then 8 hours hard labour do not
Sociul justice demands that there should 'get Rs. 75 per month. The whole idea of
be a ceiling on earnings also. To me i[J1 the payment of bonus is that 1the workers
scems that a person is entitled to receive; whose carnings are very low, should get a
only the cquivalent of what he gives to Iittle extia money to mahe up the defliciency
the society. If I render service in any in their carning. Thut is the whole dea. The
form or in any way, T should receive only: Supreme Court said that it is nothing but
the equivalent of that service which { | a aeferred wage. It is only a wuge in the
render. 1 should not take more. But when | sense that the worker does not get 1t
anybody by virtue of the fact that he jggimmediutely but gets it after a peniod of
boin in the family of a millionaire andi‘one year's service. Though it is tctmed as
makes a profit of Rs. 1.000 a day, takes| “bonus™ it is, in fuct, a wage. When you
away Rs. 1.000 per day and docs not, pay this to the woiker, it gives him .ome
give anything to the society, that is not|relicf. The Supreme Court also ohseried
social justice. What I am saying is that ! that in a given year even if you nught not
you should ensure not to allow anybody'have eained that much profit, you cun
to take more than what he gives to the certainly adjust it in the next year's pru-
society. (Time bell rings) That will be |fits, Supposing next year the management
real socialism. If you really want to create | €arns some profit, it can certainly muie
a proper climate, you will not only have an adjustment. In other words it will not
to restrict the urban property but you will be called upon to pay bonus when there is
also have to declare that you will not allow ' no profits. So, let there be a correct under-
anybody to take anything in excess of standing of the whole scheme of bonus
what he gives to the society. Therefore,; and, therefore. my submission is. it will
it appears to me that the need of the dav is | be rather harash and unjust if we tike away
also to impose a ceiling on carnings. That | the right of payment of bhonus i the
is my suggestion. (Time bell rings) ' workers.

Sir, one or two more points T want to
say. Then, coming to workers’ participa-  With these words, Sir. I conclude.
tion. T endorse and fully support the
cuggestion made by my colleague and friend
Shri Rachaiah. Yes. it is true that employ- =Y MoRee 21ET (fEETT) - sararemy wE-
ers have invested capital. Whyv should We ' or st AT W W1 YA A2 ¥ AW A
not return capital to them in a phased 3 gy T w0 frd & m o F | T

manner when workers are willing to con- | 5 o -
{ribute and create a fund from which they T4 FAIU gt afer oz

will be able to return the capital? 1f it i« &7 AWAT TrA FTIH § | 9% 7@ T°919
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T A, MW F O Ay st s
TE § W W A gAd I gEr FUEA
Fer ¥ famr g v B Aew W ouF owsE
feaf dz1 & =% 1 I AT AL T
UF T &7 AT AT 7 A g
Fiforr &1 wE N, TEiaw fFogmry Swl
T AT AF T WA F g fRET 4v
SH q®g oH AT At fF 2er § q&r feafR
@ e fr W g aEa
UE ATEH A wEd a0 fremm Y oam A
ST o W gEd qvw qdEr F IHAAT
STET AT 1 2F q% ¥ AW { FRIAT AT
FUMT AT F@EL G FGE @ &AW A
AT F1 @0 FH 7 4 S @Y
Sill

STAdaere oY, # o@@ qedfw H
g fdgd s agat g i fasw & aul
%‘mmﬁaﬁsgﬁg‘rﬁsﬁﬁt@
A T e fAar owv i om® wreREe
7z @ 5 9w ga wfafafan & e fear
Wi HX 39 9T wfevaw = fRET 9@
WY I WY € ¥ wEw e fTn
wd qur 99 9 wfqweng G=1 R S
T AR St a5 93 hIfT & I FgrEn
fem w1 @ oA @ 5) 3w # 9y
WIE FTTA ey AT W A4V wy A
T Ay W & e W ¥ SWaw & 0
afamarr 1 9EAT d@T # 9 @ A W)
IOFT T IR germ S W@y v
T @ T qAE AR AW F AR faRawT
atm A AR sfRw andt F faars
gfae T G & & e fEr o
g ar | gur Ay wel & AW e
& frel &7 o e ¥ f A adr ¥
od faun feafs & g 3w &Y Far Awfq
ghgn T ¥R\ F oA g Fo gl
FEFT O FF AW FH AT § UF AL
A A uE 95 smfn Gw AT dr 0w
FEFA B IAN & AN G FE I
oF Wl I SAE ame AW w1 & 20
T gg T AT & fF S dm gEr wnew
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MRA F ATAY ST AZ WEAF AN ¥, AT
A WA AT g7 Aa9 7 qAHT  qEATT
T UR g oAg AP o A waeT & R oo
FOHA FT O @ ¥ A4 qu B S

T F fawer & 37 w9, AwgA faegea
F Fel FAH T AR gAE@F W fRwraa
FI A FIT F A AW TWT q@1 B AR
fF 71 7 @y g € A el gf=a
Y & FIW g wan faenr @ owF AT 3G
5 1 AT wPPER & A% AEqT FEiEAa g
WE A AT G @y g F A omww fahr
freri & fAdeq #wmr & mm W&l W oA,
FEEt ¥ 99, gl W9 i I OFOEW
FOAGGHT ¥ AR A F fqq AW AW
T WA & g AW AL | qF
ToF T, 99 AEE Wi 97 g9 WA
T T AW, EF AL T, AR FAAR
:%rrrr, TTATET FHFE @AY a7 T ZW,
HTET FT wfAe @I AT g
STAAH AT AR TG W -G Fr
& e &, e wiw #R, TE aw
W, dmfenl Jq% o, TOE ¥ F, 9

| ST A, I AE 99 | zAy § gwaAEr

g & oga Y wemm g, wITET A
FE GO AITW o IS HeAT0r 0T

JqAETENET WY, W S & gednt
F AT & 4 AEF WAl qEAT & | ATH
THYO N OHTE AT WA WAl ¥ oF
faelt qabe AFgr fF oaw g &, fFoEw
wET & agr faier g 7€ 2 99 war &
foxma &7 a7 I« & oA F3% & fR)a
wgx #1 fadry &€ v E i 99 wew A
wEE Fearr GEA E oA w3 E fromm
¥ A4 @ o™ 31 5w oaw F oTE OAR
gfear fFew #7 g9 9% o 9Eg & R
Fegfeafa & qMT AW WE T 1 TWOATAYy
¥ Fgd forwT ¥ w9 oA g W HaEy
WA wE R o AR W A o

| %l g N g wol A 9w

|
|

F AT @/, NN TR & FAT @9

YA WAl T IW FAWA AW fer g, W@ | WA TE@ NI | AR am A @F aww
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TH FEART FEEFAT § L TEE K oqwAr F o

fror ¢ Afar W O w@T wEr §

TAT w1 AT fAem §, AR ¥ 9| ww
AT (9T & 1 S et H, w2l § SR iEy
T AW 3Ed & fr a @, S sy v & fad
S o, At AR 7 F Ag AT ¥, wwrd
wHE B G fRE g8 ¥, W@ I u}
TTA § T & AW oFgd £ R ome oA
q9 WIS & 79 3¢ g\ foa agel
g forell aeew A2 fden & 999 3@
FT AG AR AWAA 2 fF FA IW AT AGAT
g & | (o e e § o /1 e o e
w4 3 A § v ¥ fFogm O
25 s %L A fo& 9@ 500 O%E
g @ faeell & am ¥ A I oA AT
sieThi &1 W g §F wa o gu HEy

wfyqr #ERAT WdT § a@me fRac T,
G ATEE O W g8 9We fraw
Zm H g7 o T W W e WA,
A &w W EAr 40fgd | TuW we T I
&, ma 9g THT T AW A e & A
W oqa ¥ W Wt JEm S s Wi &
AW § gF 9T, A IEE H aTE ||
& gourd ¥ ara® q99 39y Gae far s,
fer s 7 2 FF & @ fRe @,
T B A W SwE

AR R R

T

v @@ & wow fag & fasn & g
#o dgT AW AA | A qGT L AT,
g@gm—nHOﬁO‘ﬁ%?ﬁ'ﬁagﬁmm
%3 g QU AW ) & 3@ fF
AR ot THE AT AqT FC W@ & AF A
asaT AR, I W Wy | wmfen 5§
i 95 aw § wmAT g, SHU V@ & ara
g1 WAy A § g o1oamw
Zarq @A B & v fFowwR AW
5) za ¥ a3 gATT AT T Y AEAE
Afpr W @Wi ¥ 7R oW e
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e ST CLC I C U (O R
# gfae F AT AEAT Gfsd A Ffea
fF quma w7 T, S oW F oTE 9 ogdr
FAAA &, AT UF TLA FAEA E, S qw
F FIFN 2, T IT BT qEA a0 F B0
gH A9 AT ¥ AFN FEW oAy £ ouiR
99 % arg 3fan fxeww #§ fawiw gar
1 %W WA W oqegafa S F oagT e
Fgr & & 0 gz w1 oFw g A
A AFAT I F (M uw e HR oS ey
zd fraffer sowdrm | uw oA fadifea
FET ERM 1 wOEr  faEw &1 A shwfy
Q@ W A 1971 W AT oamy 99 WY
wa % R oaw onE oz gL oag @R
FHFA 3T T N AT F GHA FH

& fad U I F MR W T AT AT Ew
S ¥ w@ R oA oA A, |

e § WO FL AT FE IAAT aEr TR
& B A oAEd g R dr s gay
FHI & g T T IF AW g b
wa T T freAr a amw g% A & e
§ #7 Farar F w99 9 7 ames S
g & dfFa 37 #TaEl & Sen T g g
frm & T g AW ¥ 39 Ay el &y
ArEd 991 S99 BYT AmAT o€ #iX
TAATAA § 99 &1 A 9301 wT fadfasi
aﬁrzrrffan@‘rfw aaﬁﬁragmmzwq
anawmm qum ]

aiffd #R ZArT ATT AT SER | e
A AT W, AGRT UF 2197 SOTH AT
& St oA Al O A @ owmio§
39 F 0 A & FAWM @ ade
it #7 URE FY A W IT FT IA O
qrafawar faenlt o1 ag dremvaEr, W are
§ TEms am & WE =S« wlit 3
gageas g F o aee w9 & R

g AEY E, wAmE &6 & §aT g % fomm wif & O &5 & &)
3 @ foe dome few oA @1 g | F @AW A a1 @ @ A, 4fe



147 Re. setting up of a

from= a1 ?
AN oag F ¥ & gEw A @ iR
g T& FIA AL FN AGA | aF AR_A F
A B I R G B S
g F A AR A AL TG WA
AT WA T AT A Srodte @ T AT |
ot afen &, 39 § feopmm wqmr o A |
I ST F e &7 4 1 Afsw fw
W& Hoagr v ar feEr 8 e e, fwAv
JF F7 FE AR G ww fFoag AW oER
& FEwET A ¥ A owear g fv ogwra
Wil 7 W §E TeAs ¥ WR I R
T & wewd #, T & o awe |
¥ fager wem fF oz droqm waEr &) 9T
g ueifeafay & Zfar & W ¥ 9N
¥ oW RN F1 AW owed W 3 F 0w
atE & 7w F fafqag s # 5 sqar v
oAl T A § AN T AW
e TRY F 4 TET T g & A
W ¥ oAr AR #Rd omear i a9
T AT T AT F7 A w9 fAdmy g9
F w3 # G oW famm W@
T Y FW 5 WM UM I A qEY QAT
o wE1 T fAwar £ oA ¥fad fRoamr
7 TEE g w7 feRae d | WA wIaw g
YFA FT F WA W TOF @R I gAA
FH OAEN AL W B AT A IT F AL IATE
T, I W AT am 3T, 99 oy frerd
FEA, @ FT gRwA Ay A fodeai &,
IT g FT, AEAfE wefd
AW & TEET AR 7T TAT, FEAT, A0S
Wt 727 79 @1 @ AR 9 sfea o
¥ TmEEr & fad w9z 9r A3 A
FTE § w9 famrar famat oo @ 0w
dT @dr W A vt AR fFoEer
B f ¥ % oW T W wrafm |
foesl & et 4% ot W a7" BT e
Jort gh ¥ | T faw Ay A st ¥ wegar |
F ENN ZAE F AT AE g WS qg
fam sfwr ot 7 G fm ‘,

A 0F A
W W qE
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AT § A 29 W 20 A FeiFW R TR
A7 AL FLART AT A AT FGN AT
AN F oOTE ST TN IZ JTATAR T
EURIE O MR 1 G 1 g A B )
AF THAWA A FUH TAAT A TAQ AFT
AET | AW FwEN, AT AR q9A  fAETAT
FIOIE 48 98 A "3 QNI § oaeas
1 Wg A S FAX FAT F A F
fie wraae 2 Afas wETaEa M &
GEF ® AT T4 A9 FOFHT FT
"ar g, faard & war & AR wAy A7
T Y4 TG A TAR MITRI AEAT E WAT
fF Tor v T ag wUE T Ay HaER
qT9 97 WETAT qF F, OF AT F A
Wt v @ & T W 9w, wiT fme
% FEET TS AR BAT 2 A1 g I9%
ame W #7 frAam A wEfar s
1 AT A g 5 ogw Aagd & owwrT @A
ST F X FWAT FO20-4H FA AW, JAT
8y oom FwgfE wedaEr FET FEAT §,
ThaE & 3w IIA F far fear &, A
fegram @am & fag fom % T
R I G O I B £ - R R
TIFTC AT IAAT I FT FF AT qifed |
IF g fRar Ar @A 1 X vEz qadde
&1 wa ¥z, gz aEt #v wfga fEgm oo
T AT ARG AT AT FT 20-FAT FAFH
T foars I @1 29 73, 93067 A D
T AEAA F1 § FRET FF 3967 FHT
A § qT w®¢ M A A FT IEE(
o @fwdy FfFd W famAard ¥ oamh
IR F AW FIACE AR AHg AT
ITH G ATAACSH | AG FUN AT, AAGAT
# oo feam ¥ oAifen g @ & ok
FAT F AA T IAHT UTY OF AT T A=A~
forg A7 2f7 T @ &1 TE 39 AEAm
A3 1 gaFr wig § AfEE; AR Faved
& gamast S F S W &5 Fm FTAT
gl ag oF ge Z )

awe & & wgm & owerafr S ¥ owar
F /1979 AT TS & Hag § ow W
ufsd fem oSmam o § @ weh Dfew
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g wdr A gAY | AT9AT HAY 45 = more, that means that one or two speak-
3 WA ¥ fF @ BAAr 9T 40 w4z ©8 are affected. So you will have to
% aad 150 7 wqd a¥ fooww o Vind op

T AN F A A AT 5 AT HT SHRI GUNANAND THAKUR : Sir
oA faadr e fYF T AT 73 2 33%  please give two more minutes only.

faf AT AZAT FAAT IATE 1 F FEAT
s § B Aam s A Ad frogdl
Fz &4 &1 AT AWM AL F XS FIvew
® FAT AFAT £ &1 T BT IT 9T @
a1 W7 2 AT FZ AT & fr TEETEA
fefmmed 0 0 T M 4T W AT W
whfage 43 g9 % HY vAd war 5 owm
FraEy @i feazg q zwfAaT 7 ogamr 5
3 FATRT ITA 9T § 1 A IAF 7@ R
fafFm A1 WTR § WA A AT ] AR
Zq WA F1 4fg F1 FTA A+ fFEAr Am
@ &\ oW FoWAr 9 91T @0 g wadr
#rqT FT AT FT FATFL AT HIAT AG R
EL FTAAT FL A A B[ GAT A ®A
qrer g 1 (Time bell rings.) @ee 4 @ FZAT 5
fres sag farr & fag ggma @ A F A-
FAM F1 957 F 77 f503 &, AT T @A
% et Awm fram | waE qg S A A
T IR W 4T AT A, WIE qw T AT
fad AfEFT A WA FT W T ZR A9
FHAT A LA W T T AWEE I SHRI KRISHNARAO  NARAYAN
gqﬁ fFx & ﬁ-%{ﬁfai—g femr 21 At &  DHULAP  (Maharashtra) : My  hon.
T TN A Z fF 1 fes S . friend Shri Nagaraja Murthy has moved

. o ~a very important Resolution. He wants,
W 3?—[;{ q?sr ;’ﬁ-{ I fagTe A weA “through this Resolution, that theie should
g IS ogIm g |be some sort of a coordinating agency to
Isee that this 20-point programme is, im-
MR. DEPUTY CHAIRMAN : You have} plemented throughout the country proper-
1o conclude now. You have taken 20 ly.
minutes. And accoiding to the rules you
cannot be given more than 15 minutes.

i ¥ & AWE 7z AR FEW
f& wr zAT fagm o gdft =R
9ET & fed 491 F % § A INF "W
753 qa1 F A §F wx [T FAI!
# wzar z 5 oz oAt ¥ fawa § fag
oM WAT ¥ 0OF =T 4@y FWT F#L FE
37 AT w0 AET AN H O oFF AT
TAA wAT AT A @I uv § Fy EEy
seomifrmfasr ¥ wr gEeT sMA AT
fagrz ¥ Wz 7g7 7% G0 F gl AfE
Ay e Z | T 9FR ¥ o3I, oW
WRW AW AFT AL 7 AT wrRaEr @A
g1 Ifear 9z = g+ 7 Dmw AT 3
ATt § A §F qq7T A& F 209
FEAFA F IAF K F f47 A7 IFY %
f& mfeafest # aar 7 Werr F gy
g1 AT T SrAT ¥ AT 209940 FEFA
F TATEA BT | FT UAT F AT AT
AT AATA FIAT A

o

. Sir, I have heard the speeches of the
| Members of the Treasury Benches with
] ‘rapt attention, and they have again dwelt

SHRI GUNANAND THAXUR : TWO y5on the problems which have caused the
more minutes, Sir. | declaration  of  the emergency.  They
{ have said that there was chaos, there was
MR. DEPUTY CHAIRMAN : It is not indiscipline, and because of that the
possible because you must realise that on|Prime Minister and the President of India
non-official days if you do not finish with- | were forced to declare an emergency. But
in 15 minutes, some other Member is| one important point which they miss is
affected because at five the whole thing is<‘ this that there is another reason which
over. If you go on taking five minutes' has been given by the Prime Minister.
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{Shri Krishnarao Narayan Dhulap] those who have submitted applications for
She said that she has declared and ag- | exempuon from the ceiling, are in these
nounced so many progressive schemes and | Cummittees. 50 bow are they going lo
policies but that because of the morchas, umplement this thung ? The vested mte-
gheraos, agitations and indiscipline in the | I rests which are against giving their surplus
country created by the Members of the}l‘md o the landless people are members
Opposition, she could not 1mplement‘ of the committees which have been ap-
them. And after the declaration of emer-/ pointed to enquire into surplus land hold-~
gency she put forth before the country | ings with a view to distributing them to
this 20-point programme. She wanted the | the landless. How are ihose people go-
administration, particularly the Congress;iﬂg to implement it? So, Sir, there must
administration  throughout the country, |be a will 10 implement this programme.
and the Congress workers and the Cong-| And we feel that the Congress Party, as
ress Members of the Legislatures to make |it is to-day, is not a well-knit, organised
it a point to see that this programme party. That is my impression. There are
was properly implemented with o sense of | vested interests in the Congress Party it-
urgency. And therefore 1 think that |self. If at all they want to implement
when the hon. Member moved this Reso-'this programme, then Madam  Prime
lution, he was moving it as a sort of cen-: Minister and the Planning Minister also
sure against the Government, bringing this | Will have to see that there is some sort
fact to its notice that six months have|Of a purging m the Congress Party ifself.
elapsed after the declaration if the emer-| My friend referred to the fact that still
gency but still there is no machinery in this | | there are some agencies which are com-
country to see that this 20-point prog- 'ing in the way of the implementation of
ramme is being implemented. - this programme. Sir, the opposition parties
) are not working at present. Nobody is
allowed to open his mouth to say any-
thing against the 20-point programme or
the emergency. The whole machinery of

They have appointed a State-level com- (the  Congress  organisation is there;
mittee. In the first meeting of that State | the whole machinery of the Government
level cemmittee. the Chief Minister of | is there. And in spite of that, in spite
Maharashtra gave a long speech of his own ’ of the calm and quie¢ everywhere through-
and the meeting ended. In the second |out these six months after the decla-
meeting, the same thing was repeated. | ration of the emergency. why has this
District committees have not been ap-|programme not been implemented pro-
pointed vp till now and there is on!perly? Why even in some States a
machinery at the tehsil level or at the | beginning is not made ? That is the
village level. So merely because sermons. question which the hon.  Minister, Mr.
are given by the Chief Ministers at the | Gujral, will have to answer. When with
State-level meetings, I do not thirk any-|a sense of emergency the programme was
body in this House will come t> the con-.declared, with that sense of emergency
clusion that they are serious about im-' it ought to have been implemented. There-
plementing the 20-point programme. Sir. ﬂfore Sir my suggestion would be that they
some committees have been appointed. 'should make a beginping from the village
Legislation has been passed in the State: itself. Who will know who is having
legislature asking the people to give up the|surplus land ? Not the man who is
surplus holdings  which are with them. !sitting at the top in a Government office.
And committees have been appointed toHe will simply look into the record and
enquire into cases where surplus land! |then he will give his judgment. So the
above the ceiling is avaﬂab]e.}v:l]age panchayat should be made respon-
And -in those committees, who are the!sible for eiving correct information from
members 7 Those who are big landlords, the village level. Who are unemployed

My hon. friend Shri Sardesai referred
tc the way in which the 20-point program-
me is being implemented in Maharashtra.
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in the villages, who are partially employed, | arcas, though they are being asked to go
who are given secasonal employment, who | there. Unless and until factories are locat-
are having surplus land with them—all this ! ed in villages, employed villages will not
information can only come from the] get any job there. So, factories should
lower level The lowest officer of the| be started in undeveloped areas. Otherwise
Government machinery at the village level ' abolition of bonded labour will be achiev-
the patwari is the most corrupt officer, if ed only on paper.
he is called an officer. He is at the’
lowest rung of the Government hierarchy 1t is said that house sites are given to
and he will always side with the vested ;the poor in villages, and houses are being
interests. So the village panchayat shou]d“crected for them. It is interesting to
be made responsible: particularly the class | know how many houses are being erected
which is badly in need of land—the land- and what tyes of houses are being erected
hungry class, that is, the Scheduled Caste |for the poor people. Will these houses be
and the Scheduled Tribes—should be:there this time next year ? People are
represented in the village panchayat and ‘ given 13 poles and huts are built with mud
they should be made responsible for sup-|walls and tles are put on the roof. These
plying this information to the Govern- | poles are dug into the ground upto half
ment machinery. foot depth. They cannot naturally with-
stand rains.

How many people are unemployed in| .
the villages and what are we going to do; This type of houses are being erected
to them ? It is said that bondcd labour | in the village side. So, this is nothing but
is being abolished. Their shackle is re-ja joke played on the poor people. This
moved because of emergency. But is there should be completely stopped. The bureauc-
any alternative employment available in the racy which is having a hand in the imple-
villages for those who have been freed mentation of these programmes is also
from bonded labour ? First, there should' doing this sort of thing. So, the Govein-
be a proper machinery to look into whether ‘ ment should take note of this thing. Other-
bonded labour is completely abolished | wise the whole money will become a
from the face of the country. Then there | waste and the whole labom will be wasted
should be o list prepared of those who are | and again there will be an atmosphere of
freed from this bad custom and such people frustration.
should be given alternative employment
elsewhere. After 27 vyears of indepen-:
dence, there is no record of those unem-

The last point that T would like to touch

ployed in villages. No statistics have been
prepared. Therefore, a list of those people
freed from bonded labour should be pre-
pared. A bill on this subject is coming
up. There a provision has been made that
the District Magistrate will, as far as pos-
sible. try to rehabilitate those freed from
this evil custom. This phrase “as far as
rossible”  gives the District Magistrale
enough scope to sayv that whatever he
could has been done. This is how pro-
grammes are being implemented. Those

;upon is the question of bringing down the
} prices.  Sir, there is a clear-cut disparity
which is visible in the country. The
" Government, during the period of this
emergency, is not touching the big people
or the big money bags or the industria-
"lists. Cn the contrary, they are being
"glven all the concessions. T do not know
why. There are other productive forces
jalso in the country. The villagers are
;there who put in their labour, their sweat
"and their blood for greater production and
(if there is a bumper crop and if there is

people freed from this custom should helmore production, then the prices crash
given employment in factories in that par-}down to such a level that these people
ticular district. But the factories are not | find it difficult to sell their produce at a
moving into backward and undeveloped 'profit and find it difficult to continue the
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[Shri Krishnarao Narayan Dhulap} there is the district level and Stute
agricultural operations during the coming level. Sometimes these programmes uie in
year. Therefore, it must be realised that:the hands of the officers also. So, in oider
this angle is there. 1 do not say that the to co-ordinate the work of implementation
Government is having an animus towards!at these various levels, theie should be a
the village people or the agriculturists or ' co-ordinating agency  through which the
that they are having some favourable at-| implementation of most of the items in
titude towards the industrialists. But they | this programme should normally be the
should take note of this situation when‘concern of the Stute Governments. HBut
they want 10 bring down the prices. They | how to co-ordinate? How to have a Central
must not forget that the peasantry in this’agency to couducy a thorough esamination
country fs the most important group and ! to see how far in this State or that State
once the peasantry is crushed, then the the piogramme has been implemented and

whole natlon wil? get crushed. ¥
-

With these words, I support this Reso-
1ggign.

A ey s . P

SHR1 IRENGBAM TOMPOK SINGH
{(Manipur) : Sir, I also rise to support this
Resolution. This Resolution is ualso  very
important. Some Members from both
sides of the House have dwelt on the
20-point economic programme and thele
are no two opinions about the importance
and utility of this programme and the
need of the hour is how to implement this
programme. The crux of the problem is
how to implement this programme -effec-
tively and purposefully. For implementing
‘this programme effectively and purposefully,
there should be a co-ordiniating agenc,
and there should be a central co-ordi-
nating agency. Sir, I do not want to deal
with the 20-point programme because most

of the Members have already dealt with il.-
In this programme, some of the items are,

in the hands of the Central Government
and some are in the hands of the State
Governments. But the important guestion
at the moment is how to involre the
Members of Parliament in the implementa-

tion of this programme. The A[ICC has!

also givepn some instructions or guidelines
and has issued a circular to the membe:
belonging to the Congress Party to involve
themselves in the implementation of this
programme. But, you see, there are the
State Governments and there arc Minis-
tries at the Centre and State and the im-
plcmentation of this progromme is fo be
done at varions lgvgls at the villuge level.

\how much is to be done and so un. This
;vis the real problem before us. Ir  the
. National Development Council discussions
jused to take place and the Chief Minis-
ters of the States used to come and Plan
‘discussions were held cithet at the end of
jthe year or at the beginning of tho year.
: Officers used to come and the Menisters
rused to come and they used to discuss
here in Delhi. Tf we are sincere I woeuid like
to see that we can have some agency for the
collection of data and information for the
. Central Government and it may give di-
_1ections to the State Chief Ministers also.
'But. in the case of the Membeis of Par-
liament, Members of both the Houses,
they are in the dark and they do not know
rhow far in a particular State this 20-point
‘programme has  been implemented and
how many of 20-points are the direct con-
cern of the State Governments and how
many of them are taken up on a top-
priority basis uat the Centre and State.
Some States may take up some programmes
on top priority and some other Stutzs may
take up some other points on a priotity
" basfs. Therefore, there should be un ugency
to give directions. To my mind. the-zfore.
“the operative part of this Resolution is for
.the creation of a Central co-ordinating
agency. Now. what will be the cc-ordina-
“ting agency ? We have to see whether it
can be like the PAC or the Fstimates
Committee or some such Committee of
Parliament We have to see what is the nur-
nnse  and what is  the function of the
acencv for co-ordination. That scrt of
crnmmittee will not bhe possible at the
moment. And ot the <ame time thiz
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hus become a national programme. There much about the Centre, because I am a
is no doubt about jt. There arc no new man in the Centre. When one of
two opinions about that. At the same our colleagues becomes a Minister, some-
ume, during this emergency the Govern-‘,times he is listening more to bureaucrats
ment and the Prime Minister is very |rather than listening to his old colleagues
keen to implement this programme. There-, who happened to be his comrade-in-arms
fore, my humble submission to the in the struggle of economic, political or
Government. through you, Sir, particularly ! others. This is an irony of fate in India.
to the Planning Minister, is that at least’

we should have a national committee to | Therefore, to have ah agency is very
look into the matter deeply and effectively important. 1t may be a small or big. Re-
as to how to implement this programme. | ports collected from different States should
The Prime Minister may be the Chairman. | he examined by that agency and shouid be
Chief Ministers or Ministers may be nomi- | placed before both the Houses of Parlia-
nated and some Members of Par]iament‘mem_ Only then will we in a position to
may also be nominated. There may be a have discussions in an effective manner,
central agency, a coordinating agency. We'\otherwise this programme would be just
may discuss the problems. Sir, some prob- j;xo ‘mantras’ or slogans Some Members,
lems may not be common to all States.|.nd even some Chief Ministers—I will not
Take, for instance, bonded labour. T came. ot names—said that this is just like
to know of it in the 20-point programme |(he Gita Lord Krishna speaking to
Bonded labour is never known to our part { Arjuna. and so on. If these things are cor-

of the country. Some programme may be rectly implemented, that will be in the

paramount in some State, and the sameibest interests of the common people.
may not be applicable to some other States |

de :rrlxtme IZIrlmster yas atlso salc(]i t.haft t};::s; I will not deal with all the programmes
point programme IS not an end in fise " because it will take valuable time of the

}House 1 will finish within a minute. We

As far as the implementation is con- |are thinking about wages. The Members
cerned, the Chief Minister of the State has of Parliament who draw Rs. 51 per day as
« vital role to play, because he is at the their wage are also wage earners. They
head of the administration in the Statc. sacrificed their lives at the altar of
But the Chief Minister alone will not do national movement. Now he is also a caree-

it. At the same time, bureaucrats are there.
How far are bureaucrats committed to
this programme ? They also need reorien-
tation course. Not only that, we have to-in-
volve people at the village level, at the
district level and every other level where
masses are there, because this programme
is meant for the masses. Therefore, we have
to compile all these reports up to date.
After compilation of these reports regarding
land, regarding handlooms. etc., when it
comes to implementation actually there will
be certain difficulties. Vested interests will
come. and sometimes it is an irony in Indian
politics, in the so-called democratic system.

'rist are more than the people who are
"ready to sacrifice for the country. The
countiy is free and the nationalist people in
different walks of life are supported to
serve in different capacities in different
‘States. After the emergency. Rs. 500 have
i been increased in the name of secretarial
allowance. Fven Members of Parliament
@having this as their only avocation and
"whose income is not supplemented by other
i sources, their condition is not good. Tf a
iperson joints an Assembly at a young age,
ithen even after serving for 4 or § terms,
he will remain poor in old age. Shri
i]airamdas Daulatram  is our Member.

For example, even after 27 years of inde-“When I was in the S5th Standard, he was
pendence, we are depanding so much on our  the Governor of Assam. He is a colleague
bureaucrats. ‘Bureaucrats’ is not a bad term. | of ours now. Therefore, even the Members
They are civil servants. T do not know  of Parliament should be given pensions. If



159  Re. Setting up of a [RAJYA SABHA] Central Co-ordination Agency 160
[Shri Irengbam Tompok Singh}] hon. friend is really very important and
previlaged M.P. those who happen to serve |is according to the need of the time. Sir.
the country’s cause are suffering, what will;he has pointed out the anomalies that arise
be the condition of the common man ? at the time of implementation of the
There may be 20 points or 40 points or 100 | 20-Point Programme. He has given a
points programmes but they must be taken- ‘ very good picture of the anomalies that
up phase by phase._The life of the villagers jcrop up. So, it is very essential that to
or those who are unemployed or landless?dea] with those anomalies and to do away
or are having fixed incomes is very mise-: the reverse effects of those things or the
rable. For example, some of our friends i hardship to certain parties, there should
referred to minimum wages of this section be proper co-ordination so that all those
or that section. Why should we try 1o|matters could be properly deait with. In
divide and rule amongst ourselves. Amongst ‘ addition to anomalies, there are other very
the fixed income group, let us take from g‘important aspects of the 20-Point Prog-
Rashtrapati Ji and come down to a peon. ;rumme and those also need to be dealt
A peon has to maintain his family, He | with.
needs a hut, a bicycle, square meals andi
.clothing. He has to educate his children. | Sir, take, for ‘example, distribution = of
I won't say regarding the income gap. But | commodities. No doubt, there is some
at least some minimum wage or minimum|gshape of distribution system in the coun-

salary should be given to all. We should; try. But that system Is required to be

see to it. We are t.alking all the time about :' improved upon very elaboiately. This re-
people who remain unemployed. We are gujres proper thinking and proper plan-
talking z}ll the .tlme about landless ]n!?ou.rerslnmg_ To do this sort of a technical work
and agriculturists. We talk about distribu- | o what you call a very complicated work,
tion of Tand all the time. It is not easy t0 it js also essential that there should be
distribnte land like that. Land belongs misome expericnced people, people having
those people who are privileged. There- i full knewledge as to how this thing should

fore, while taking up these things, we ;be carried out. Then only we can be per-
should have a national co-ordination COM-' fect in the implementation of the 20-

mittee with the Prime Minister at the t0D. | poing Programme. For example, in the
‘The State Chief Ministers and Mcmbers| giorribution system we want the involve-
of Parliament should be in it. ment of co-operative socicties. Now, if
the co-operative societics themselves are

And we may examine thoroughly as fo
how many out of this Programme should
be on top priority basis in a particular
‘State. A programme which is applicable to
one State may not be applicable to other
States. India is a vast countrv. the culture
differs from one State to the other, the
tradition differs from one State to the other.
Therefore, in order to see to all these
things, within this year, ie. 1976 before
it is too late, we should form a central
co-ordinating agency. Only through that
agencv will we be in a position to open
up our eye and see how many program-
mes are implemented.

Thank you, Sir.

SHRI JAGAN NATH BHARDWAJ
(Himachal Pradesh) : Mr. Deputy Chair-
man, Sir, the Resolution moved by my

inot properly planned, then the result will
1be a very reverse type of thing. So, the
| first requirement of the time is that we

;should make a list of important essential
i commodities which are basically needed.
[Then there should be a price system. Per-
{haps, in today’s List of Business, there is
a Resolution moved by my friend, Mr.
V. B. Raju. There, he has pointed out
that there can be a differentiation between
Ithe prices of rural commodities and in-
" dustrial commodities. So, a balance
between these items is very essential. So,
to think about all these matters, it is very
necessary to have a machinery or a co-

ordinating body.

i Sir, another point is the workers’ par-

ticipation in management. The Labour
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Ministry has drawn up a scheme
workers’ participation in the

[9 JAN. 1976] Central Co-ordination Agency

for. just a tamasha.
manage- | Everybody knows that when
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This is not a ramasha.
something

ment. But how to implement it? There!falls from above it comes to the ground.

is no willing co-operation from the side|
of employers to implement it. Now,
there is the question of bonus. In the |
matter of bonus, there is one difficulty

that the workers have no say in the matter
of preparation of balance-sheets. If the
worker has some say in the matter of
making purchases or making adjustments

and appropriations, etc. then there is no|which is essential for poor people.

difficulty, and the workers will know
themselves that this is the profit they make. ‘
The attitude of the workers is well-known;
they are very co-operative. They under—1
stand the requirements of the nation. Theyl
are very liberal. They themselves are!
good in their attitude. But the difficulty
is, they feel that they have no say in the
matter of calculating the bonus. One
condition is that bonus will be available
subject to profits, Tt should be there. It
is a national policy. And~’we must co-,
operate, and we have been co-operating. ,

The workers should co-operate at all

stages.

But, it is very desirable to understand
their heart and see how they feel and
how they think about these things. So, for
this purpose if there is a joint management
system and workers are allowed into
management committees and have a right
and privilege to check up the” balance-
sheets and calculate profits, what is the
harm in giving bonus subject to
dition that there are profits? These are
the basic points which make it essential

the con- “

But it was Newton who codified this law
of gravitation. Newton was a great scien-
tist and this law is the result of his think-

|ing. Take, for instance, Aryabhatta; this

is the projection of thoughts that Newton
gave. So, our Prime Minister has given
a similar thing and this is not a ramasha.
She has pinpointed that this is the thing
She

1smelt the pulse of the poor people and

she has bronght to the notice of the public,
the Government and the leaders that they
will have to concentrate on these things.
So, though this is a new thing, this is just
lite the action of Newton who pinpointed
the ordinary thing which became the
basis of so much development on earth
that we cannot forget it. Same is the case
with the programme given to us by the
Prime Minister. There are ot ordinary
things. We are very serious and our
Prime Minister is very serious and our
Government is serious. Our Government
has owned this programme. This is not
the weakness of the Government that she *
has brought out. But the thing is that
whatever we have done requires improve-
ment. If we make improvements, it will
be more and more useful to the people.
Therefore, keeping all these things in
view, I think, this Resolution deserves very
careful consideration. I. therefore, fully
support it and with this I sit down.

Thank you.

MR. DEPUTY CHAIRMAN : The

that there should be a co-ordinating agency | House stands adjourned till 11 00 A.m. on

or body. as my friend has
Such a body should not only be at the
Central level but in the States also. There
should be such bodies because this is a
serious step that our Prime Minister has
taken. My friend has said : well, this is

demanded. | Monday, the 12th January, 1976.

The House then adjourned at
five of the clock till eleven of the
clock on Monday, the 12th Ja-
nuary, 1976.
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